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To:

M/S AB.TOOLS LTD.

PLOT NO 7 & 8 , SECTOR-3, PARWANOQ, DISTT.

SOLAN (HP)
M/S AB.TOOLS LTD. Appeliant

Vs
C.CE.CHANDIGARH STy oRDER NS OF ] 08’_—5?" Respondent
1 am directed to transmit herewith a certified copy of Final order No. &7 / 200  Excse dated - )—=%

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
PRINCIPAL BENCH,
NEW DELHI,
COURT NO.1

EXCISE STAY APPLICATION NO.2640 OF 2007 IN EXCISE APPEAL
NO.2961 OF 2007

Date of Hearing/Decision:9.] 2008

[Arising out of order-in-appeal No.183/CE/CHD/2007 dated 14.6.2007
passed by the Commissioner of Central Excise (Appeals), Chandigarh]

M/S. A.B. Tools Lid, Applicant
[Rep.by:Mr. Bipin Garg, Advocate]

Versus

CCE, Ludhiana Respondent

[Rep.by:Mr. S.M., Authorizéd Representative (DR)]

Fhd ORDER nip. 07/20 8 £x
Per T.K. Jayaraman: ¢ ThY oRDER. No- 8/2008 ¢x

The learned advocate narrated the sequence of events leading to the
impugned order, We find that the impugned order of the Commissioner
(Appeals) has dismissed the appeal of the appellants only for non-
compliance, Therefore, presently we are not inclined to g0 into the merits of
the case. Taking into consideration all the facts aﬁd circumstances of the
case, we order pre-deposit of Iupees nine lakhs only towards duty and
remand the matter to the Commissioner for decision on merits. The amount
has to be deposited within a period of two months. On deposit of sych
amount, the balance amount of dyties and penalties stand wajived and the

Commissioner (Appeals) would decide the case on merits.

[Dictated and pronounced in the open Court]

[Justice S.N. Jha]
Presidesy

[TK jayaﬁ’aman]
Member (Technical)
nk




